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In pursuance of clause (3) of Article 348 of the Constitution of India, the following
translation in English of the Maharashtra Municipal Corporatlons and Municipal Councils
(Third Amendment) Act, 2012 (Mah. Act No. XXVIII 0f 2012), is heréby pubhshed under the
authority of the Governor. :

By order and in the name of the
Governor of Maharashtra

H. B. PATEL,

~ Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXVIII OF 2012.

(First published, after having received thetassent of the, Governor, in the
“Maharashtra Government Gazette”, on the 20th December 2012).

An Act furthet to amend the Mumbai Municipal Corporation Act, the -
Maharashtra Municipal Corporations Act and the Mahdrashtra
Municipal Councils, Nagar Panchayats and Industna] TOWnShlpS
Act, 1965.
llof WHEREAS it is expedient further to amend the Mumbai Mumupal
. Llliss Corporation Act, the Maharashtra Municipal Corporations Act aid the
1949. Maharashtra Mun1c1pal Councils, Nagar Panchayats and Industrial
Mah. Townships Act, 1965, for the purposes hereinafter appearing ; itishereby

of

}%65. enacted in the Sixty-third Year of the Republic of India as follows :—

CHAPTERI]
PRELIMINARY,

1. This Act may be called the Maharashtra Mummpa] Corporatlons Short title .
and Municipal Councxls (Third Amendment) Act, 2012.
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CHAPTERII
AMENDMENTS TO THE MUMBAL MNCIPAL CORPORATION Acr

Insertion of 2. After section 252 of the Mumbai Mun1c1pal Cor poratlon Act 1.
o5z ion (heremafter in this Chapter, reférred to as “ the Mumbai Corporation 1888

of 1888. Act "), the followmg sechon shall be;nser.ted namely ;(—

Obligation “252A. If, a common facxhty 1§ created by the State Government
 corp oratlt?rf ___or by any agency of the State Goyernment, under instructions from

to partake  the State Government, for processing or disposal of solid waste or
dmv:‘;.g;ﬁ‘t’;‘m__t_reatment or recycling sewage and waste water or bulk supply or
" “treatment of water for drmk]ng purpose it shall be mandator y for

the corporation, if so directed by the State Government, to partake of
that facility in accordance with such terms and conditions as may be

- specified by the State Government by an order in the Official Gazette :

~ -+ Provided that, the State Government shall, before issuing any
direction under this section; give an opportunity to the corporation to
make within fifteen days a representation, if any, in this regard. If
the corporation fails to represent within fifteen days or, after having
represented, the State Government_ on considering the
representation, is of the opinion that issuing such direction is necessary,
the State Government may issue the same. ”. ,

» ['- .
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Insertion of 3, After section 478-1A of the Mumbai Corporation Act, the following ‘

section 478-

LTAA in 111 of + S€ction’shall be inserted, namely :—

- 1888, ¢ ¢ -

P I S S A *

Compounding “478.1AA:* (1) The Commissionet or an officer hot below the rank
°f2‘f§§?§,ﬁ 3{ of Asmstant Commissioner authorised in this regard by the
octroi. . Commissioner, may, by an order, either before or after institution of
" the proceedmgs, compound any offence reg‘ardmg evasion of octroi,
pumshable under section 478 1A on payment of"an amount equal to
ten times the amount of octroi payable in.addition to the payment of .

amouht of octroi.

(2) When an offence has been compounded under sub-section (1),

* no further proceedings shall be taken against the accused person in

« - respect of the offence compounded and any procéedings if already

+ - taken, shall stand abated, and the accused person ifin cusbody, shall
be discharged. *.
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CHAPTI]R I

AMENDMENTS TO THE MAHARASHTRA MUNICIPAL CORPORATIONS ACT, - .
LIX of 4. Aftersection 194 of the Maharashtra Municipal Corporations Act Insertion of
1949, (hereinafter in this Chapter, referred to as “the Maharashtra SIZ?&OEI LiX
Corporations Act”), the following section shall be inserted, namely :—  of 1940,
“194A. If, a common facility is created by the State Government Obligation
. or by any agency of the State Government, under instructions from %‘;rpora tion
the State Government, for processing or disposal of solid waste or to partake
treatment or recycling sewage and waste water or bulk supply or ;;’;ﬁg;‘f“
treatment of water for drinking purpose, it shall be mandatory for
the Corporation, if so directed by the State Government, to partake
of that facility in accordance with such terms and conditions as may
be specified by the State Government by an order in the Offmal

Gazette

Provided that, the State Government shall, before issuing any
direction under this section, give an opportunity to the Corporation
to make within fifteen days a representation, if any, in this regard, If
the Corporation fails to represent within fifteen days or, after having
represented, the State Government, on considering the
Fepresentation, is of the opinion that issuing such direction is necessary,
the State Government may issue the same. *. .

5. In section 398 of the Maharashtra Corporations Act, the words Amendment
“ or to two hundred and fifty rupees, whichever may be greater ” shall be gggiﬁfi’& .

deleted. ‘ ) of 1949.

6. After section 398 of the Maharashtra Corporations Act, the Insertion of

3 ; 3 ; - section 398-

following section shall be inserted, namely :— .- 1A in LIX of
- 1949,

“398-1A. (1) The Commissioner or an officer not below the rank Compounding
of Assistant Commissioner authorized in this regard by the 2£§g§ﬂ“§f°f
Commissioner, may, by an order, either befme or after institution of octroi.
the proceedings, compound any offence regardmg evasion of octroi,
punishable under section 398, on payment of an amount equal to ten
times the amount of octroi payable in addition to the payment of
amount of octroi,

(2) When an offence has been compounded under sub-section (1),
no further proeeedings shall be taken against the accused persen in
respect of the offence compounded and any proceedings if already
taken, shall stand abated, and the accused person, if in custody, shall
be discharged. ”.
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CHAPTERIV -

AMENDMENT TO THE MAHARASHTRA MUNICIPAL COUNCILS, NAGAR PANCHAYATS
AND INDUSTRIAL TOWNSHIPS ACT 1965.

Insertion of 7, After section 219 of the Maharashtra Mummpa] Councils, Nagar Mah.

;fg};‘:ﬂ Panchayats and Industrial Townships Act, 1965, the following section i‘g,‘sgf
Mah. XL of shall be inserted, namely :—
1965, | - -
Obligation “ 219A. If, a common facility is created by the State Government
fof ]?;’;';f;; or by any agency of the State Government, under instructions from

common  the State Government, for processing or disposal of solid waste or

facility.  {reatment or recycling sewage and waste water or bulk supply or
treatment of water for drinking purpose, it shall be mandatory for
the Council, if so directed by the State Government, to partake of
that facility in accordance with such terms and conditions as may be
specified by the State Government, by an order in the Official Gazette :

Provided that, the State Government shall, before issuing any
direction under this section, give an opportunity to the Council to
make within fifteen days a representation, if any, in this regard. If
the Council fails to represent within fifteen days or, after having
represented, the State Government, on considering the
representation, is of the opinion that issuing such direction is
-necessary, the State Government may issue the same. ”,
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